
WP(C) No. 351 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. R. Gurung, learned counsel as well as Mr. S.P. 

Mahanta, learned Sr. counsel. 

  Both the learned counsels submit that in this instant case, it is 

the second round of litigation. In the first round of litigation, the State was 

a party, but in this instant petition the State was not made a party who 

has a vital role in this case. 

  Ms. Tenzing Yangkyi, learned counsel for the petitioner is 

present and submits that she need 2(two) weeks’ time to include the 

State as a party. She also informed that her Sr. counsel is Mr. A.S. 

Siddiqui. Mr. A. S. Siddiqui, learned counsel is also directed to be present 

on the next date fixed. 

  List this matter after 2(two) weeks for further order and for 

steps by the petitioner. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

  

 

 



AB. No. 50 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. K. Sunar, learned counsel appearing for the 

petitioner, who submits that the petitioner/accused is cooperating with the 

I/O as directed by this court vide order dated 17.12.2014 and he is ready 

to cooperate further. So, interim bail order dated 17.12.2014 may be 

made absolute. 

  On the other hand Mr. R. Gurung, learned GA is present along 

with the I/O Mr. D. Shabong who informed the court through State 

counsel that the petitioner/accused is cooperating with the investigating 

agency and his statement has already been recorded. So, he does not 

want any custodial interrogation. 

  On perusal of the C.D placed before me, I find that it is a case 

of leakage of question papers, which is now becoming a regular 

phenomena and in my view, this is a serious pattern of crime. The 

students who have access they are getting the question papers and 

obtained better marks without any hard work. On the other hand, those 

students who are hard working and if they have not access, they are 

getting lesser marks, because they cannot manage to get the question 

papers in advance. 

  Therefore, I am of the considered view that in such case even if 

the I/O said that he does not need custody, it will not be proper on my 

part to grant pre-arrest bail. Accordingly, pre-arrest bail is hereby rejected 

and interim bail order dated 17.12.2014 stands vacated. 

  Court Master to return the C.D to the concerned I/O 

immediately. 

  The matter stands disposed of. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 



 

 



CRL.A. No. 7 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  As prayed for by Ms. D. Mawthoh, learned counsel appearing 

on behalf of Mr. A.H. Hazarika, learned counsel for the petitioner, list this 

matter after 2(two) weeks. 

  Mr. R. Gurung, learned GA is present. 

  Accordingly, list this matter after 2(two) weeks. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 
 



MC[WP(C)] No. 6 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. R. Gurung, learned counsel, who submits that he 

need 3(three) months’ time to settle the arrear of the respondent who has 

already been resume the duty as per the judgment and order dated 

01.09.2014. 

  Ms. S.G. Momin, learned counsel for the respondent has no 

objection. 

  List this matter after 3(three) months. 

  In the meantime, the petitioner is directed to settle the matter 

without any further delay. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



WP(C) No. 43 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. A.K. Goswami, learned counsel appearing for the 

petitioner. 

  Mr. K.P. Bhattacharjee, learned GA is present in the court 

submits that the matter is under process of settlement and sought 4(four) 

weeks’ time. 

  Three weeks time is granted. 

  List this matter after 3(three) weeks. 

 

  

                                                                                                              JUDGE    

 

  

D. Nary   

 

   
 



WP(C) No. 66 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. S. Dey, learned counsel appearing for the petitioner, 

who sought 2(two) weeks’ time to file the rejoinder affidavit, to which Mr. 

K.P. Bhattacharjee, learned GA has no objection.  

  List this matter after 2(two) weeks for rejoinder affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

  

 

D. Nary   

  

  

 



WP(C) No. 112 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. N.M. Mansuri, learned counsel appearing for the 

petitioner, who sought 3(three) weeks’ time for filing of rejoinder affidavit, 

to which Mr. K.P. Bhattacharjee, learned GA has no objection. 

  List this matter after 3(three) weeks. 

 

 

                                                                                                              JUDGE    

 

  

D. Nary   

  

 



WP(C) No. 113 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. N.M. Mansuri, learned counsel appearing for the 

petitioner, who sought 3(three) weeks’ time for filing of rejoinder affidavit, 

to which Mr. K.P. Bhattacharjee, learned GA has no objection. 

  List this matter after 3(three) weeks. 

 

 

                                                                                                              JUDGE    

 

  

D. Nary   

 
 



WP(C) No. 116 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. N.M. Mansuri, learned counsel appearing for the 

petitioner, who sought 3(three) weeks’ time for filing of rejoinder affidavit, 

to which Mr. K.P. Bhattacharjee, learned GA has no objection. 

  List this matter after 3(three) weeks. 

 

 

                                                                                                              JUDGE    

 

  

D. Nary   

 
 
 



WP(C) No. 185 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. P.N. Nongbri, learned counsel appearing for the 

petitioner, who sought time for filing of the rejoinder affidavit. 

  Prayer is allowed. 

  Mr. S. Dey, learned counsel appearing for the respondent No. 2 

submits that he is not going to file the affidavit. 

  Ms. P. Roy, learned counsel appearing for the other 

respondents is present and submits that they have filed their affidavit. 

  List this matter after 2(two) weeks for filing of rejoinder affidavit 

and further order. 

 

 

                                                                                                              JUDGE    

  

  

D. Nary   

 
 

  

 
 



WP(C) No. 201 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. N. Mozika, learned counsel appearing for the 

petitioner, who submits that, exchange of pleadings is complete. So, the 

matter may be posted for hearing. 

  Mr. S.C. Shyam, learned Sr. counsel appearing for the Union of 

India is not present however, his junior Ms. M. Chanda, learned counsel 

is present. 

  List this matter for final hearing. 

  In the meantime, if there is any stay, that to continue till the 

next date fixed. 

  List this matter after 3(three) weeks for final hearing. 

 

 

                                                                                                             

                                                                                                              JUDGE    

  

D. Nary   

 
 
 



WP(C) No. 242 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. P. Nongbri, learned counsel appearing for the 

petitioner, who sought 2(two) weeks’ time to file the rejoinder affidavit, to 

which Mr. A. Khan, learned counsel appearing for the Union of India has 

no objection. 

  List this matter after 2(two) weeks for filing of rejoinder affidavit 

and further order. 

 

  

                                                                                                         JUDGE 

   

D. Nary   

 

 



WP(C) No. 278 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Mr. P. Nongbri, learned counsel appearing for the petitioner as 

well as Ms. F. Syiemiong, learned counsel appearing for the respondents 

submit that exchange of pleadings is complete. So, the matter may be 

posted for final hearing after 2(two) weeks as suggested by the learned 

counsels.  

 

 

                JUDGE   

 

  

D. Nary   

 

 



WP(C) No. 282 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. L. Darlong, learned counsel appearing for the 

petitioner, who submits on behalf of Mr. R. Jha, learned counsel that, he 

is out of station for some personal work and prays that the matter may be 

fixed after 2(two) weeks, to which Ms. M. Chanda, junior of Mr. S.C. 

Shyam, learned Sr. counsel for the Union of India has no objection. 

  List this matter after 2(two) weeks for filing of rejoinder affidavit 

if any and for further order.  

 

 

                                                                                                    JUDGE    

 

D. Nary   

 
 

 



WP(C) No. 288 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  As requested by Mr. M. Mondal, learned counsel for the 

petitioner, list this matter after 3(three) weeks. 

  Respondent’s counsel, Mr. J.M. Thangkhiew and Ms. P. Roy 

are present. 

  Accordingly, list this matter after 3(three) weeks. 

 

 

                                                                                                              JUDGE    

 

D. Nary   

 

 

 
 
 

 



WP(C) No. 318 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Ms. S.G. Momin, learned counsel appearing for and on 

behalf of the petitioner, who sought 2(two) weeks’ time on the ground that 

the leading counsel, Mr. R. Kar is still under treatment at Kolkata. 

  Mr. S. Sen Gupta, learned GA is present. 

  List this matter after 3(three) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 

 



WP(C) No. 324 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Mr. S.P. Mahanta, learned Sr. counsel for the petitioner is 

present. 

  Mr. S. Dey, learned counsel appearing for the GHADC sought 

time to file the counter affidavit on the ground that he is yet to collect 

certain documents. 

  Mr. S. Sen Gupta, learned GA is also present and prays for 

3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  List this matter after 3(three) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

  

 

D. Nary   

 

 



WP(C) No. 332 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Mr. P. Nongbri, learned counsel is present for and on behalf of 

the petitioner. 

  Mrs. N.G. Shylla, learned counsel for the respondent is not 

present. It has been informed that she is on leave. I cannot understand if 

one of the State panel counsels is on leave, why other counsels cannot 

take up the matter. Earlier also, this was brought to the notice of the 

Advocate General as well as to the Sr. GA of Meghalaya. 

  The Advocate General as well as the Sr. GA of Meghalaya is 

directed to look into the matter seriously so that smooth functioning of the 

court is not affected in the near future. 

  List this matter after 2(two) weeks for hearing. 

  In the meantime, the Registry is directed to transmit a copy of 

this order to the Advocate General as well as to the Sr. GA of Meghalaya.  

 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

  

 

 

   

 
 



WP(C) No. 336 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Ms. Tenzing Yangkyi, learned counsel appearing for the 

petitioner, who submits that she has furnished a copy to the learned 

counsel for the respondents No. 1, 2 and 3 today only.  

  Learned counsel for the respondents No. 1, 2 and 3 sought 

3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  Mr. K. Paul, learned counsel submits that he has already filed 

the affidavit on behalf of the respondent No. 4. 

  List this matter after 3(three) weeks for counter affidavit if any 

and further order. 

 

 

                                                                                                              JUDGE    

  

 

D. Nary   

 

 

 



WP(C) No. 345 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  None has appeared for and on behalf of the petitioner. 

  Mr. J.M. Thangkhiew, learned counsel informed on behalf of 

Mr. H. Kharmih, learned counsel that counter affidavit is ready and they 

are going to file the same in the course of the day. 

  List this matter after 2(two) weeks for further order. 

 

 

                                                                                                              JUDGE               

 

D. Nary   

 

 
 

 



WP(C) No. 394 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  None has appeared when the matter was placed before this 

court. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

  

 



WP(C) No. 374 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  None has appeared for the petitioner. 

  Mr. R. Gurung, learned GA is present and submits that he has 

just received a copy of the instructions from the concerned department of 

the State and sought 2(two) weeks’ time to file the counter affidavit. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



WP(C) No. 383 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. B.K. Deb Roy, learned counsel appearing for the 

petitioner. 

  Ms. P. Roy, learned counsel appearing for the respondents 

submit that she need sometime to file the counter affidavit. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



WP(C) No. 385 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Mr. P.T. Sangma, learned counsel appearing for the 

petitioner. 

  Also heard Ms. F. Syiemiong, learned counsel appearing on 

behalf of Mrs. T. Yangi, learned counsel, who sought 3(three) weeks’ time 

to file the counter affidavit. 

  Two weeks’ time is granted to file the counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



WP(C) No. 389 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Ms. S. Pde, learned counsel appearing for the petitioner. 

  Respondent No. 5 entered appearance through Ms. P. Das, 

learned counsel, who sought time to file the counter affidavit. 

  Respondent No. 1/Union of India also sought time to file the 

counter affidavit. 

  None has appeared for the respondents No. 2, 3 and 4. 

  Mr. N.D. Chullai, learned Sr. GA is directed to look into the 

matter to depute any counsel or to appear by himself in this case. 

  The Registry is directed to send a copy of this order to Mr. N.D. 

Chullai, learned Sr. GA for information and necessary action. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                              

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 390 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
28.01.2015 
 
  Heard Ms. S. Pde, learned counsel appearing for the petitioner. 

  Respondent No. 5 entered appearance through Ms. P. Das, 

learned counsel, who sought time to file the counter affidavit. 

  Respondent No. 1/Union of India also sought time to file the 

counter affidavit. 

  None has appeared for the respondents No. 2, 3 and 4. 

  Mr. N.D. Chullai, learned Sr. GA is directed to look into the 

matter to depute any counsel or to appear by himself in this case. 

  The Registry is directed to send a copy of this order to Mr. N.D. 

Chullai, learned Sr. GA for information and necessary action. 

  List this matter after 3(three) weeks for counter affidavit. 

 

 

                                                                                                              

                                                                                                              JUDGE    

 

 

D. Nary   

 

 
 

 


